
RAJASl'HAN IIICTI COURT. JODHPUR

Date:04.01.2022

NOI'IFICATION

Considering the instant surg,e in Covid-l9 cases and sprcad of its highly

infectious Omicron variant during last couple of weeks and the preventive measures

adopted by the State Government vide orders dated 29.12.2021 and 02.01.2022, for

safety and security of all concerncd, it is hereby notified that in partial modification

to this office previous Notificatiorr No. PA/RG/Misc./202111377 dated 01.07.2021

(copy enclosed), for safety and security of all concemed, it is hereby notified that

from 05.01.2022 to 14.01.2022, Raiasthan Iligh Court shall function only through

virtual mode.

During this period, as far as possible only 75o/o of the coun staff will be called

to aftend the office on rotadonal basis. Remaining staff shall work from home and

shall not leave the headquartcr without prior permission of concerned Authority.

In Habeas Corpus Writ Petitions, (lorpus may be produced as pcr thc ordcrs of

Hon'ble Coun.

All other conditions of above Notification dated 01.07.2021, as far as

applicable du ng virtual hcaring shall remain in force. SOP for virtual hearing is

enclosed.

By Order

Encl: As above
C,{-t. t<t-t-

RF,GISTRAR GENERAL

No. Actts(Estt.)/HC I Misc.l Corcnal 2022 I 12 Datc 04.01.2022

Copy forwarded to the following for information and necessary action:-

1. The Registrar Cum-Principal Privare Secretary to Hon'ble rhc Chief Jusdce,

Rajasthan High (lourr.

2. PS. to All Hon'ble Judges, ILajasrhan High Courr.

3. The Registrar (;encral, Raiasthan High Courr.

4. Advocate General, Iiajasthan.

5. Addl. Soticitor General, Rajasrhan.

6. The Chairman, Bar Council of Rajasrhan.

7. President, Rajasthan Iligh Court n dvocates' Associarion, .hdhpur

B. President, Rajasthan Iligh (lourr I-awyers' Associarioo, Jodhpur.
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9. President, Rajasthan High Court Bar Association, Jaipur.

10. President, the Bar Association, Jaipur

f . The Registrar (Vig.) / (Admn.) / (Rules) / (Class.) / (Exam.) / OSD (F&l) /

(CPC)/ (Judicial), Raiasthan High Court, Jodhpur/Jaipur Bench and Registrar

HQ. at New Delhi.

12. Member Secretary, Rajasthan State [,ega] Scrvices Authority.

l3.The Director, Rajasthan Statc Judicial Academy, Jodhpur.

14.AIl Deputy Registrars, Rajasthan High Court, Jodhpur/ Bench, Jaipur.

15.Sr. Technical l)irector/ Technical Directot NIC, Rajasthan IIigh Court,

Jodhpur/ Jaipur Bench for uploading on the website of Rajasthan High Court.

,-1,/'^.,an.2-5w
REGISTRAR CENERAL
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Standard Operating Procedure for participating in the court
proceedings through Cisco Webex

'Cisco Webex Meetiogs' Application may be used both on Mobile (Android/

iPhonc) and Laptops/Desklops.

2. Leamed Advocates/Parties-in-person are requestcd to install 'Cisco Wcbex

Mcctings' Appljcation in their Mobile Phones from Android Play Store or Apple

Store.'fhe users are not requircd to makc any account in this application. Cisco

Webex may also be used in web browser of Laptop/Desktop without installing

any application.

3. In thc Cause List of each Hon'ble (lourt, a numcric Meeting Number will be

published which rnay be uscd to join thc VC as per tlre process given below.

4. The advocates or Parties-in-person shall be ready with their Mobile Phones or

Laptop/Desktop during thc Hon'ble Court sitting dmings. They will regularly

watch the Display Board which is available on Mobile Apps and Web Site of

High Coun. whcn their case is about to come i.e. beforr 2-3 case, they willjoin

Webex on their Mobile or Laptop/Desktop by following steps mentioned

below:-

Mobile Phones

Open Cisco Webex App and tap on'Join Meeting'option. Thcrcaftet cntcr the

Meeting Number and in Your Namc box, mention th€ item number just

before your name as pr€fix. For example, if name of learncd Advocate is

Rajcndra Kumar and he wants to join for ltem No. 12, he will entcr the name as

shown below:-

12- Rajendra Kumar

After entering namc, also enter your email address.

Bcfore joining, the App will prompt to stan the Mikc and Video. The participant

will srart the video but will keep the mike mute.

Laptop/Desktol,

Open URL httos://www.webex.com in web browser, click on Join and enter

Meeting Number in Meeling Information Box. 'l hereafter, cnrcr Your name

with item number as shown above and cmail address. 4i*_



If Cisco wcbex Desktop App is installed by any uscr, plcase sign oul the same

and use it Js (;ucst.

5. In both the situations i.e. Mobile or LaptoP/Dcsktop, please give flecessary

permissions for Mike, Speaker and Camera if so promoted by Webex App or

browscr.

6. On Joining Webex, following message will be displaycd

'You can join the meeting after the host admits you.'

Plcase wait in virtual waitinB room on gettin8 above messagc. Panicipant will

be admitted to Video Conferencing soon after Hon'ble Court will call the

concemed case. Thc Coun Staff will admit onlv those participants who have

mentioned the item numher as prelix with their name.

7. Please also keep tlre mike muted all the times or until asked by Hon'ble Court

to speak. Once, the hearing is over, please leave the mccting by 'x'button in

Red Circle.

B. During video confcrencing, the Advocatcs/partics-in-pe6on are requcsted to

keep the screen rotation of their mobile on and to hold the mobile phone in

landscapc position. Keep the Mobilc on some stand so that tltc vidco is still.

10. Oral mentioning only for cases listed in cause list may bc made before concerned

llon'ble Coun at 10.30 arn on a separate Meeting Number which will also bc

published in the cause list of each I Ion'blc Coun.

11. Request for early listing of any case may be made on Urgent Liting ponal

available on the home page of the website of Rajasthan High Coun

(h,.^/w.hcraj.nic.in) in e-Scrvices tab. Such applicadons may also be physically

dropped in Drop Boxes.

12. Durirg virtual hearing, please observe tlre same dress code and decorum as

is required and applicable irr Court Room hearing.

13, Plcasc strictly adhcre to thc instru(tioDs givcn in this SO11 ,,a,^,
{).2-{*

9. Please use I lead Phone or Ear plugs lor clcar sound quality at both the ends.
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RAJASTHAN HIGH COURT

PA/RGlMisc.l202l Dale - 01.07.2021

NOTIFIC,{TION

ln view o[ the Stare Government order dated 26.06.2021 fr+atlq dfi-

3g?Irsa fran-E{rl 3.0 and after consideration of rcpresentations of the Bar

Council of Rajasrhan and Bar Associations, following direcdons are issued in

supersession of all previous directions, for regular hearing, of cases in Rajasthan

lligh Court fronr 05.07.2021 till funher orders both by physical presence ard

vidm conferencing (hybrid mode):-

/1 Entry in thc courl premises will be permittcd only to tlte persons who have

taken 1'' dose.of Covid-19 vaccine. Relaxation will be given only to those

p€rsons after scrutiny whose vaccinatlon cannot be done for medical

reasons as per advisory of the Ceuftal/State Governntert.

.A \a,eb portal on the website of Raiasthan High (lourt (https:/lhcrai.nic.in)

has been providcd for leamed Advocatcs and Pa jcs-in-person to upioad

their Vaccination Certificates. Vaccination cenificatc of Advocates' Clerk

will be uploaded rhrough concemcd Advocatc with whom he is registered.

After verificalion of vaccination ccrtificates, online authoriz,atior cards and

SMS will be issued which is requircd to be shown at rntry gates. Detailed

process to upload rhe vaccination certificatcs with screen shols is enclosed.

For early issuancc of online authorization Card and SMS, all concerned are

requested to upload their vaccination ccrtificares at the earliest to avoid

any irconvenicncc.

Other rhan panies-in-person. only such litigans uiil be pcrrnined enuy in

coun premises for rvhose presence, specific dircctions have been given by

Hon'ble Coun. Such litigant shall produce copy of the ordrr of Hon'ble

Court directing physical pres€nce along with vaccination certificate.

All other persons will be pelmjttcd enrr! ir] the court premiscs on showing

their vaccinadoll cefti[icatc ar rhe enry galcs.

AII the Benches of High Cour( shall function regularly in hybrid mode

frorn 10.30 AM to 4.:i0 PM with lunch break from 1.00 PM ro 2.00 PM.

Hearing of the rnatttrs shall be permi cd both rhrough physical appearance

and video conferencing. In vi$t o[ pl'evailinB conditions, as a prcventive

rneasure, all corcenred nray prefer vinual mode ol hcaring.

In a case, hearing may be conducted simultancously thmugh physical

appearance and video conferencing. l,eamed Advocares or parties-in-

/1v-^2
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pe$on opting for video conferencing would intimare the Coun Masler of

concerned Hon'bie Coun at least a day bcfore the date of Iisting for the

cases listed in Daily Lis( and before 8.00 am on the day of listing for the

cases listed in SupplemeDtary list. No request for vinual hearinB sent after

stipulated time will be entcrtained.

'fhe name and mobile number of Cou[ Master shall be publishcd il) the

cause-list so that Learned Advocates may inform their option of hearing

through video conferencing well within sripulated timc.

The Court Master will send the lirrk for vidco conferencing to concemed

Advocares rhrouBh SMs/email on mobile number and eniail address

registercd in High Coult CIS.

Leamed Advocates may check their mobile number and email address

reSistered in I ligh Coun CIS by using the option 'Advocate details' in e-

Services Menu on Home Page of d1e web site of Rajasthal High Court

hcra D tc.lu If thcy require alry change, addrtiorl or updation, lhey

may send cmail on dedicated email addresscs as showrr on dte r-r'cb site.

There will be no scparatc time slor for hearing of cascs through vidco

conferencing. Suclr cases would be taken up as pcr their turn in rhe cause

Iist. Leanred Advocatcs/Panies-in-pcrson rvould rcnrain rcadv for video

conlererlcing well in advanrc according to (lre I)rsplav Board. The

Standard C)peratitrg Proccdure lor video confcrencir]g is enclosed.

lf any AdvocaLe does not tum up io first round, the case rnal' bc passcd

over for second r-orrnd.

For maintainiDg sufficicnt distdn(. lletrvecn coLrrt roon]s, !ubjoct to

location ol thc courl roorns, eitl'ler cven or odd ltulnber coun rooms shall

bc used. In the Courtrooms, kceping il] vielv the sire o[ rht rooms, chairs

shall be kept mainraining so(idl distancing h\ redircinll rhe numbcr ol

chairs.

The vacant court roonrs *ould be utiliz,ed ior si[ing ol rhe law),ers by

providirg iimired chairs, \"irl! requisire dlslance. Bcrches in rlte coun

corridors would bc arranged maintainiDg socjal disl.lncing. lt mrrst also be

ensur€d that gathcring evcn io stnall groups in thc cntire pretnises is

avoided.

Following Hclplinc Numbel5. lor issucs rciarcd lo Vidco (:r)nfcrcncing \rjil
bc available during oflicc hours on each rr,orking dal:-

For Jodhpur - 14634,0291-ZtiB8056

For Jaipur llench - 1.163:r,0t4t 22274a1

"/ 11
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16. AI1 fresh matters nray be filed. physically or by e-filing During physical

filing, all precautioDary measures including social distancinB as mentioned

in Cenl.ral & Statc Govemment Advisory shall be strictly followed in filing

secdon. In view of prcvailing cooditions, as a preventive measure, all

concemed may prefer e-filing.

17. E-filing may be madc on E-fililg ponal as Per Notification dated

08.04.2020 available on the website of Rajasthan I ligh Court. The link o[

E-filing ponal (https://efilinq.ecourts.e.ovir/raj) is available on the Home

Page of web site of Rajasthan High Coun in eservices Menu. User Guide

and Help Videos for Il-filing are avaitable on the E-fiJing ponal.

18. As per direcdons ol tlon'ble Supreme Court issued vide order dated

27.04.2021 passed in Miscellaneous Application No.665i 2021 in SMw (C)

No.3/2020 In RE COGNIZANCE FOR EXl ENSION OF LIMITATTON,

the period of limitation for all judicial and quasi judicial proccedings shall

stand extended till funher orders of Hon'ble Supreme Court. Order of

Hon'ble Suprcme (lourt rnay be downloaded at link-

hrtps:/lmain.sci.gov-in/suprcmecourU202 I /1 0651/1065i,20?1 -.31 _l _2777

6_Order- 27-Apr-202l.pdf

19. Payment o[ Court Fccs may be made thmugh E-Pay lacility, the link of

which (https://pav.ecourts.gov.in/epal) is available oD [lome Pagc of web

site of Rajasthan High Coun in eservices Menu- All concemed may prefer

e-pay facility as a pr€ventive measure.

20. Only tltose learned Advocalcs shall be allowcd in tlre court room who haye

to argue/present the case. No learncd Adyocate should be present in rhe

court room with the purpose of seeking pass-ovel. Learned Senior

Advocates are advised to lake assistance from only one Advocatc. Leamed

Advocates othcr than Senior Advocates are advised to come alone in the

court room.

21. At any given time, learned Advocates relating to the case being taken up

and next four cases on the list only are advised to remain present in the

court room.

22. Entry of Learned Advocates irr coun premises would be through e-pass. E-

Passes shall be issucd to the Learned Advocates, who havc ro appear in the

courr for the purpose of hearing and ancillary purposes. 'l'hese passes will
remain valid for a panicular day and tbe erry will b€ stricdy upon

prescntation of the e-pass. Leamed Advocates are advised to generate the

e-pass from the High Coun r,rebsire, while providing thc specific derails

ffi_pagc-3o[s



25

24

26

29

31

34

i.e. nanre of Lcarncd Advocarc, Court Nunber, Case Numbcr and ltem

Number of (lause I-jst and dcclararion about uploading oF vaccinarion

certi{ic,ric.

Advocate Clerks r,ould lrc perlritted to enaer rhc prerniscs rhrough idenrity

cards and aftcr uploading vaccination conifirate.

Personal presence of accuscd pcrsons in AppealtRevisiorls shall stand

cxempted ti ll further orclcrs.

Wcaring of Coat and Go\r1r for lcarncd Advocates shall rcmairr cxcnrpted

lili further orders. Durjng virtual hcaring, learned Arlvocatcs arr requesled

to obscrve samo drcss (ode and deconrm as is lequired and applitahle in

coun roorn hcaring.

l.earned Advocates, parties-iI] person and whosc prcsc,rce havc bcen

specificall]' dircctcd br thc courl, rrhilc appcaring rn the courts shall be

required to wear face rnask and lace shicld. Wearing ol hand gloves should

be prefcrred.

Enry of ia\r intcrns in the court prcmist's is str ictly prohihited.

AII dre gatcs lbr cntri oI Learred,\dvocates, Stdff rnen]bers and Liligants

Ior entcring inlo the premises shall bo equippcd \1ith rcquisitc lhcrmal

scanner. The rnedical staf[ will pernrit the pcrsons after proper screening

as pcr thc SOP issued b! Ccnrr.rl and Stare Covcrnnrcnr. Pcrsons hnv,ng

flu like symptorns sha]lnot bc allou'ed to cntcr the prenrises.

Persons daputed aI entr) gatrs for tlre purposc of srreeniug shall be

qqripped v'irh PPti Kits.

Canteens, Photo Copying shops, Book shops, F.-lr.litra, Bank and Posr

office ma)-be crpeled rr,ith requircd protocol/arrangernenrs as prescribed

hy Central and State Covernmcnt.

Propcr saoiti/-atior of entirc prcmises must be en,<ured. Hand rvash and

sanitizer ruay be provrtled in roilcts and courr corridors.

Ail the Scction In-chargc rr'111 be [udcr obligarion (o cosure dle compliancc

of dire(tions issued b) $e Cenrral aud lhe Srare (;overnmerr.

No person \rithour mask shali be allou cd to entcr afd move ar{^llld in thc

premises. The social disrancing ns per rhc gurdclil)es oI Ccntral and Stare

Govemment should be [ollowed i!r strict marner in the cntire prcnises.

The consunption of liquor, pan, gurL,r, robac(o arrd spirting insidc rhe

premiscs shall be strictl) prohibited alld to arrract pr osccurion/pu nishrn0nr

as per thc guidclLDf\ ol (.erll .l. & Srat,.r,orcrrrnrerrr.

Fingt,r print scanners at rhe enlry poinLs would be corrplerelv sealed.

fage-4ofs
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30

32



36. All thc sraif members are dirccted ro inform the lnchargc of concerned

section in case any staff membcr having flu like svmptom is identified.

37. Awarcness Signagc mcntioning Do's. Don'ts and Prccaudons be placed at

appropriate places. Regular cleaning wlth sodium hypochlorite and

iufccticidc nray be donr in thc endrc prenrises. All the Public'lbi]ets in

collrt premiscs should be cleaned at regular intcrvals with chemicals.

38. Ail conccrned are requcstecl to ensure t)lat they lravc taketl both thc doses

-of vacclnation at the carlirst ior safety of themsolvcs and all the

stakelroidcrs. Covid-19 'lesting of learned Advocates ald Court Staff

r,,'ould also hc continucd.

39. Separate committees of Registrar (Admn.), Rcgistr (Classification),

representative of Bar Council of Rajasthao and Presidcnts of High Court

Ilar Associations at Jodhpur/Jaipur already constiNted shall supervise and

monilor tht' situation oD daily basis. t() ensure compliance of thesc

dircctions and to rake appropriare remedial steps.

40. All abovr guidelines would bc in addition to guidelines issued by Central

& SIate C;ovenunenl.

Ilv Clrdcr

Flncl: As above

RE(;ISTRAR E1\'ERAL

No. PAi RCi Misc./202111377 Datc - 01.07.2021

Copy lonr'arcletl to the followirB for information and necessa[\'actior'];-

r fhe Registfar-Curn-Principal Private Sc(retarl to llonblc thc CllieI
.lustice. Rajasthan Hieh Court.

r I'.S. to All Llon'b)c Judges, Rajasthan Hig,h Court.

r. The Registrar Ceneral, Rajasthan fligh (lourt.

l. Advocate Ccneral. Raiasthan.

i Addl. Solicitor Geoelal, Ralasthan.

r, .l'hc 
Chairman, Bar (.r)uncjl of Rajastharr.

:. Prcside . Rajasthan lligh Coun Advocates Association, Jodhpur.

8. Presideot. Rajasthan l tiU,h (louft Lawyers' Association, Jodhpur.
q Prcsident. Rajasthan High Coun Bar Associatioo, Jaipur.

'0 Presrdent. the I\dr-\sso(rdrron, Iaipur

ll fhc Regislrar (Vig.), (Adnrn.) I (Rules) i (Class.) / (tixan.) / OSD (F&l) i
(CPC),'(Jrrdicial) llaiaslhan lligh Court, Jodhpur/.laipur Bench and

Registrar hq. At New Delhi.
r2 Mernber Se(retary, Rajasthan Statc I.eg,rl Scrvices Authority.
rt fhc Director. Rajasth,rn Statc Judicial .{cadcmv, Jodhpur.

r1 All Depntv llegistrars, Rajirsthan High (iourt. -lotlhpur/ llench, JaipLrr.

15.A.O.J., Classification Scclion (Wrbsiic), Rajasthan High Court,

Jodhpur/Bcnch. Jaipur. ,,9-
II L(;IS R,\R CTNERAI-
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ol1 top Bar, click on e Services nlcnu itcm, thcn (:lick on 'e-Pass and Upload vacciuation

Certificate':-

A ne\t page will be displayed as shown below:

PaBe 1

User Manual

How to upload Vaccination Certificate on web portal of

Rajasthan High Court

Please po to lhe web site oI Ririirsthan Hiah Court-lrtrDr://hcr.ll.nrL.rn

!.ldlxlsdl.rra
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Click on 'e-Pass and Upload Vaccinatjon Cenificate Ponal'

asttran Hagh court

Ett

On Login page, please enter the same User ID and Password which you are already using for E-

Pass. If you have not yet registered in E-pass system, please click on New User Registration and

follow the steps for registration. (as shown from Page-s of this document).

-:.lir-l i']::l -c.l

EEI

Click on "Login" button, provision to .hoose Establishment from Jodhpur or.Iaipur will appcar

on the screen.

@

Page-2
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Raiasthan Hiqh Coun le



On selection of appropriate .s(ablishmcnt, option ro "Upload Vaccinarion Certificare,, for Self or

for Advocate Clerk will be available.

R.jasthan High Coun

E=r

Vaccination Certificate Upload for SelI

On the form user need !o inpur some information like tlave you taken l'or 2d dose of

vaccination (Yes/No), Reference [D, date of vaccination and upload vaccination certificate in

PDF / JPEG / JPG lormat. [i]e size should be between 20 KB and 200 KB.

:l-L I_:tr.l
Raiaslhan Hrqh Court

On click on "Upload Ccnificate" butlon, message of success[ul updation of vaccination

certificate will be displayed on the screen.

@

PeB€'3

l$i
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'8.
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After this message user can view the derails entercd and the uploaded documenr.



The uploaded vaccination certificate will be verified and thercafter, SMS will be sent on

registered Mobile Number. Authorization card may also be downloaded as shown

below:-

Rajaslhan Hish Coud

vac.inatior Certificatc Upload for Advocate's Clerks

On the form user need to input some tlformation like Registration Number of Advocate Clerk,

Name, Mobile Number, Has taken 1"'or 2d dose of vaccination (Yes/No), Referelce tD, date of

vaccination and upload vaccination cenificate in PDF / JPEG / JPG format. File size should be

between 20 KB and 200 KB.

Rajastl'.n Hiqh Cou,r

On click on "Upload Certificate" button, message of successful updation of vaccination

cenificate will be displayed on the screen.

I

!@EE
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After this message user can view the details entered and rhe uploaded document.

Rajasthan High Court

Rajasthan Hish c6ud

GI

EIIEET

ates and A s

lf you are not registered on this po al, Click on "Green" button for "New User Registration"

Rajasthan Hagh Courl

I&ED@

Page-5
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On clicking New User Re8istration, following screen wi)l appear-

a '6'



Select appropriate option, Senior Advocate or Advocate and then fill Bar Council Enrolment

number (e.9. R12341950) without using "/".

Advocate Name and Mobile Number will be displayed against this Enrolment Number as

available with Rajasthan High Coun.

Please fill eMail ID (which is registered with Rajasthan High Cout) and click on "Send oTP"

bunon. An OTP will be sent on your Mobile. Enter this oTP in the following formi

Aft€r this infonnation of the user ls required Iike gender, date of birth, password, address etc

If all the details are correctly entered then on Click on "Sign Up" button a message of successful

Registration with User ID will be displayed by the system :-

Your enrolment number will be the Uscr ID. The process o[ Regjstrnrion of new user is

complete.

tETE

PaBe-6

Rnj..th.n Hish courr
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Rcgistration Process for Partv-In-person (plp)

ReBistration of PIP is required. For this, on Login page user would need to click on Green

button "New User Registration". Ot next screen, select PIP radio button and then fill
details on the following form like Name, Mobile Number, eMail ID & Esrablishment.

After entering these details click on "Send OTP" butron ro get OTP on Mobile.

OTP could be entered on the next screen. To proceed further, click on "Submit" button

Enter information related to PIP like Gcnder, Date of Birth, Password, Address, details of

Photo lD and upload a scalned copy of Photo ID to complete thc form. For submission of

this form, click on "SigD Up" button.

Raj.sthan High Coun

EEiE

Message related to registration & User lD (Mobile Number will be the user Id) will
r on the next screcn.a

E! @
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Details entered by PIP during regisradoo would be verified by the competeot authority
of Rajasthan High Coun. On successful vedficadon SMS will be sent for information and

PIP can login into the system to upload vaccination certificate. Mobile Number will be

the user ID for PIP.

Gt

Reset Password

lf you are registered on this portal and want to reset your password then Click on "Reset
Password" button. Following screen will appear:-

User would need to fill Mobile Number, Date of Birth and then Click on "Send" button to
receive OTP on mobile. This OTP is to be entered in the system. System will prompt to enter
new password with confirmation of password. On successful matching of both the passwords,
message of Password Change will appear on therscreen.

EE
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